| TEM NO. 29 REG STRAR COURT. 2 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
BEFORE THE REG STRAR MR. MV RAMESH
Cvil Appeal No(s). 2441/2015

W NDSOR PARK R WA, Appel | ant ('s)
VERSUS
VI CE CHAI RVAN, GDA AND ORS. Respondent ( s)
(with appl n. (s) for exenpti on from filing OT. and perm ssi on

pl ace on record subsequent facts and office report)
Date : 17/10/2016 This appeal was called on for hearing today.
For Appellant(s)
M. Santosh M shra, Adv.
M. Param Kr. M shra, Adv.
For Respondent (s)
Anuvrat Shar e, Adv.
Kri shnanand Pandeya, Adv.
Ni ki | esh Ramachandr an, Adv.
Pradeep M sra, Adv.
. Ruchi Kohli, Adv.
M. Lal Pratap Singh, Adv.
UPON hearing the counsel the Court nmde the follow ng

Fsss%

ORDER
Service  of notice is conpl et e. Parties shal | file statenent
of case wi t hin t he statutory peri od. After expiry of statutory
peri od, t he matt er shal | be processed for listing bef ore t he
Hon&#39; bl e Court under the rules.
(M V RAMESH)
Regi strar
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